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Shrj, Krishna Lal P4ehta, 

Shrj, M. L. Paswan, Registrar Incharge, 

The application is in- order. Let it be registered 

and placed beforethe Hon'ble benáh for hearing on admissIon, 

fixing 01.05.96, ' 

M. L. Paswan 
Re gi stra r I/C 

1 • L 
III] 

Reg*traL 
Division  Ben..1i is not. 

availible at preàcnt, k t this ease be 
sdjouuied sine die tid the Division 

.çnahis*vai1abtC. 

Regisftar 1l( 

Counsel'for the aop1iCant : None • 

to 21.11.1996 for admission. kXAdjour'ned 

(D. Purkayastha) (K.D.SafrAT  
Member (J) Member (A) 

As requested by the learned counsel for the 

applicant, the case is .adjourned to 7. 1. 97 
for admjssjon 	 / 

S 	 ( V.N.Me hzIotra, 
Vice..Chajrman 

The 	is •not aVai1h1e toda due to illness 

of Hon'bleAr. K.1)3ah, Memer(A). 	
1 	// 

List on 11,02,1997 for admission. 
S • 	

V.Mehrr) 
Vjce_Lhaj,an 



i1.297 
- 	List on 1i4.97 Jor hearihg on 

C1 	aUmission 	 \f 

Mehtotr) 
\lico- Lhairmen 
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List on 1.7.97 for hearing on 

adraission. 	 \. y 

(V.N.Mehratra) 

Vice-Chairman 

1.7.97 	 List on. 22.9.97 for hear5ing on 

CM 	admission. 

(U.N. Mehrotra) 
Vice-Chairma' 

22.8.97 	
List on 	22.10.97 

CM 

(V.N.Mehrotra) I. 
Vice-Chairmer 
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12/02.03.98 
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List On 31•297.'fQ.admjssjon 

(V.N. Mehrotra) 
ViceChajrma.i 

List on 2.3.98 for .anisp.on. 	 V 

(V.N. Mehrotra) 
Vice-Chairman  

None for the applicant0  LiSton 21.05,1998 

for admission. 

(L.R.K.prasact) 	 (v,i,Mehrotra) 
Member (A) 	 V ice... Cha irmaw  

I! 

3/21,05.98 	On eequest of the learned counsel for the 

applicant, case is adjourned to 13.08.1 98 for 

admission. 

9N  (L.R.K.Prasad) 	 (V.I.Mehrora) 
51<1 	Member() 	 Vice-chairman 
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14/13.8.1998 ShrI S,N.Mjshrà, learned counselforthe applicant. 
- 	 - 

The lerned counsel for the applicant states 

that the 
and he be ermittedto withdraw this O, 	! 

- 
TheA.A. is disposed of aswithdri. 

( L. B. Ic Prasa4 i - 	-•-- i. - 	 ( V. N.MErh1cgtra) 
M&. 	 Member (A) 	 . .ViceChairman 
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